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Judgement

Kuldip Singh, Judge

1. This is an application, u/s 439 Cr.P.C., for releasing the petitioner on bail in FIR
No. 127 of 2011 dated 2.6.2011, registered at Police Station, Haroli, Distt. Una,
under sections 306, 34 IPC. It has been stated that petitioner was arrested on
2.6.2011 on the complainant lodged by Smt. Ritta Devi pursuant to suicide
committed by her husband Sukhdev Rai. It has been alleged that petitioner has
been falsely implicated in the case on the basis of suicide note. The veracity of
the suicide note has not yet been proved. The alleged suicide note is highly
suspicious. On 2.6.2011 Ms. Ritta Devi herself had executed an affidavit that she
did not suspect anybody. The investigation in the case is complete, the petitioner
is ready to furnish bail bonds in accordance with the directions of this court. It
has been stated that wife of the petitioner is facing difficulty in running
household affairs. The learned counsel for the petitioner has relied Sanjay
Chandra Vs. CBI, for releasing the petitioner on bail. The prayer has been made
for releasing the petitioner on bail.

2. The status report has been filed. It has been stated that case has been
registered on the statement u/s 154 Cr.P.C. of Ritta Devi. The learned Additional
Advocate General has stated that there are four accused and out of them
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petitioner and Dhanna Singh are in custody, whereas Susheel Kumari and
Kamlesh Kumari have been released. On instructions received, it has been stated
that trial is pending in the court of learned Addl. Sessions Judge, FTC, Una. The
prosecution is to examine 17 witnesses and till now 15 witnesses have been
examined. The next date is fixed ion 13.3.2012. It has been stated that in these
circumstances, the trial itself is going to be over very shortly. In Cr. MP (M) No.
851 of 2011, the petitioner was also one of the petitioner and that bail
application was rejected by this court on 2.11.2011. In the trial 15 PWs have
already been examined, but copies of their statements have not been placed on
record. In these circumstances, it is not possible to observe regarding the
evidence which has come on record. In any case, the trial is likely to be over
very shortly. Therefore, in these circumstances, the petitioner is not entitled to
indulgence of bail at this stage. Accordingly, the petition is dismissed. However,
the trial court is directed to expedite the trial. A copy of this order be sent to the
trial court for compliance.
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